
OhisTRAL ADMiNiSTRATIVE TRIBUNAL, PRINCIPAL BENCH

RA No.50/2003 in OA No.1355/2002

New Delhi, this the 25t.h day of March, 2003

Hon^ble Shri Govindan S, Tampi , MemberCA)
Hun'ble Shri Shanker Raju, MemberfJ)

T . U , KciU^f 11 k
Inte 11 i gent. Bureau
A rn r 11 s a r (P u n jab)

»  1

(ohr1 Yc gesh Sharma, Advocate})

versus

Union of India « Others

ORDER(1n ci rcu1 at i on)
Shri Govindan 5. Tampi

Afip i 1 Caflt

Respondents

RA 50/03 seeks to have the Tnbunars order, dated

8.1.03 in OA 1355/02 recalled and reviewed.

2. We have considered the matter. OA filed by the

applicant against the imposition of penalty on him, by

one .u I SCI pi 1 nary authority, was disposed of on 8,1.03,

w1th the fo11owi ng d i rect i ons:

_o. however , in tne interest of justice, we dispose
ci i.ne present OA with a direction to the

.respondents to ensure that the appeal is disposed of
"i.!::;:'' ^ months from today, the 8th^.anua,y, ^Ouo uy pass 1 ng a Usta 11 ed and spsakincK

Nssdless to say the applicant shall bs at
Mue, L.y t.o approach the Tribunal again, if he is
oL. I I i aggr leved. No costs, "

Review applicant seeks that the above order be recalled

and reviewed, as the OA had been filed six months after

<-.n® appeal was filed and as the applicant had not. asked

for disposal of the appeal. The plea of the review
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